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RXC__A 6P_1I Ni  I S TR A T I V E TR 10 U NA L 
f]ULUA HAT! aCNCH 

No. 

pp lica nt(s) 
vs_ 

a s p o n d e n t s 

Advocates for the applicant(s) 

Advocates for the Respondent(s)' 

____Lf f  ipp — Notes 	—2—Date  1­ ___­ ____.Courts 1_Orders 
t 

18-10-96 	Learned counsel MrbSeSarma 

	

. 3 P?!c3tion 1,1 Jr, 	 for the applicant* Mr.J.L*Sarkar 
[dral arij "Vi i i 

	

tilme 	 for the respondents* This applica- 
C F. ( -,,f it s.  5ol.  
de~po j i fed vide 	 tion  has -, _.~Come up as unlisted on 

I PO ,  S4D-  No 	 ithe ground of urgency as an inter- 
Daled 	 I view to be held to-morrow,-9-10-96 

t for selection of ACM(Group B) 

vatancies, Accor- 
t
against the 70% 

tdingly the O*A. has been taken up 

to-day. 

fieard Mr.Sarma for admin
~- 

Permission to join in this 

single application by the 3 appli- j 

cants is granted, in terms of Rul e  
~9 

4(5)(a) of C'entral Administrative 

UP 	 '(Procedure) Rules 1987. 

Perused the contents of the----- ­r-

application and reliefs sought. 

Application is admitted. 'Viritten 

statr;rnent within 6 weeks. List for 

written statement and further order 
75!f  "--- 	

on 22-11-96# 

I-leard Mr.Sarma for interim 

relief prayer. Mr.Sarkar awl_e
~ .. _ffo  

opposes grant of interim prayer as 

prayed f6ro Fieard counsel of both 

t 	sides. Interim relief to the effect 9  J,  // q 
to direct the respondents not to 

hold the viva-voce till disposal of 

this application cannot be granted. 

it is made clear that the result of 

the viva-voce to be held on 

9-10-96 and consequential action 

pursuant to the result of the 

examination will be subject to.the 

cor4--d/ 

-,=41 r 



O.A... - -231/96 

8-10-96 

~6  

result of this' Application** 

Copy of this order be furnisked. 

to the counsel of the parties* 

M 

Im 

66) I V  
22-11-106 

ek ryVA-t 	
14i &D 

PV< 
Im 

96 A- -  

fV,  3 95 

I'llone Present. lr~zequisites has not 

been submitted. Written statement has 
not been filed, 

List for written statement and 
furLher orderon , 19~4 

Menieff 

To 	 alongaw 
2 02/9~Q 	2-12-9 -  

ember 

Vide order of today in M.P.No.202/96 

interim prayer not to revert the applicants 

has been rejected. 

Aa 15er' 
mr,S.Sarma for the applicant. Mr X 

J.L.Sarkar for the'respondents. 

Requisites have been issued only on 

11.12-96. kr Sarkar submits that service 

report is hot complete. 

List for written statement and 

further orders on 15.1.97. 

2.12.96 

'j 

A 

nkm 

19.12.96 

Lf 

Member 

DO 

tc\k 



7- 	 O.A. No. 231 of 1996 

NO 

	

15.1.96 	 Mr. S.S6rma for the applicants. 

Mr. J.L.Sarkar for the respondents 

seeks 4 weeks time to submit written statement. 

List for written statement and further 

orders on 14.2.1997. 

tP 

	

14.2.97 	Mr.  i-L.Sarkar"learned Railway counsel 

prays for further extension of time to 

file written statement. Sefreral adjourn- 

..ments have been granted. Ile are not incli-

ned to grant any further extension of timee - _ 

Let this case be listed for hearing 

without written statement on the risk o 

the respondents 

List on 8.4-97 for hearing. 

Member 	 Vice-Chairman 

P9 

r 
ent, ha 

4 	
8.4.97 	Written statem ' 	_V0 been filed by 

respondents NO-1, 2, 3 & 4. The other 

respondents have not ~iled  any written 
e;7- statement:;. From the office note dated 

13-2.97 it app ears that notices were duly 
Ak4p 	

P , 

served on respondents No.1 to S. Notices 
IT 

also issued on respondents No..9 & 10 but 

A/D has not yet been received. The notices 

were sent by registeved post on.1 	2 4 26 ke'r 6 ~e 
Notice on the respondents 9 & 10 are~dee-

med to be served. 

Let this case be listed.for hearing 

on 2.6.1.997 without the written statements lax- 
k1D 	 97-:5 	

on behalf of respondents NO-5 to 10. 
7AO 

-7 

­9-~Y,  , e  , 
A-L-"~ 	

m4ber 	 Vice-Chairman 

P 	 A 

17- 
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O.A. t 231 96 

IP 

2.6.97 	On the prayer 6i - mr xxxxSkAZft,,J.L- 
Sarkar learned Rai Iway 'Counse 1 the case 
is adjourned to 6.6.97 

Mei~r 	 Vice—C4airman 

P9 

v~o  

	

6-6-97 	 L e'f t over* r" t*X .1", List for 
hearing on.15-7-97. 

M ember 	 Vice—Chairman 

IM 

	

15.7.97 	On the pray8r of the learned counsel 

for the parties this case is adjourned till 

1.8.97. 

M 	 Vice—Chai..rman 
)n m 

1.8.97 	 Heard 	the 	I ea r*ned 	counsel , 	f o r 
parties. Hearing concluded. Judgment delivered in 

ID7 
	

open court, kept in separate sheets. The 'application 
is dismissed. No order'as to cost s. 

Me~ 	r 	
Vi 

nkm 

~e) 



TR I BU' AL CENTRAL ADMINISTRATIVE 	N 
GUWAHATI BENCH ,  *.,: GUWAHATI-5 

O.A. N 0.  231 of 1996 
T.A. NO. 

Shri Kanti Mohan Sinha 	 DATE OF DECISION A.8.1997 

Shri Prabhu Dayal Tigga 

Shri Bani  Kanta Saikia 	 PET ITI ON ER (S) 

Mr S.' Sarma 	 AD 10OCATE FOR THE 
PETITIONER (S) 

VERSUS 

Union of India and others 	 RESPONDENT (9) 

Mr J.L. Sarkar, Railway Counsel 	 ADVOCATE FOR THE 
RESPONDLENT (S). 

THE HON"BLE 	MR JUSTICE D.N. BARUAH, VICE-CHAIRMAN 

THE HON.IBLE 	MR G.L. SANGLYINE, ADMINISTRATIVE MEMBER 

Whether Reporters of local papers may be allowed to 
see. the Judgment ? 
To be referred to the Repdrter or n ,o t ? 

Whether their Lordships wish to see the fair copy of 
the judgment ? 

Whether the Judgment is to be circulated to t1he other 
Benches' '? 

Judgment delivered by Hon'ble Vice-Chairman 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI  BENCH 

original Application ~ No.231 of1996 

Date of decision: This the -Ist day of August 1997 

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman 

The Hon'ble Mr G.L. Sanglyine, Administrative Member 

i. Shri Kanti Mohan Sinha 
Shri Prabhu Dayal Tigga, 

Shri Bani Kanta Saikia 

The applicants are working as Asstt. Commercial 
..Manager, N.F. Railway, Maligaon, 
Guwahati. ' 	 ...... Applicants 

By Advocate Mr S. Sarma. 

-versus- 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Railway, New Delhi. 

The Genera I Manager, 
N.F. Railway, Maligaon, Guwahti. 

The Chief Personnel -Officer", 
N.F. Railway, Maligaon, Guwahati. 

The Chief Commercial Manager, 
N.F. Railway, Maligaon, Guwahti. 

Mr Dimbeswar Das, 
CCC/I/DBRT, Chief Coaching.Clerk, 
Dibrugarh. 
Mr B.N. Biswas, CCMI/ADDJ, 
C hief Commercial Inspector, 
Alipur Doar Junction. 

Mr Roy Basunia, 
Chief Transhipment Clerk, 
Siiiguri Junction. 
Mr P.D. Kanago, CLA/CCO/MIGI 
Chief Law Assistant, 
office of the Chief Claims Officer, 
Maligaon, Guwahati. 
Mr P.N. Sarkar, CCMI/LMG, 
Chief Commercial Inspector, 
Lumding. 
Mr S.C. Barman, CCMI/APDJ, 
Chief Commercial Inspector, 
Alipurduar Junction. 	 ....... Respondents 

By Advocate Mr J.L. Sarkar, Railway Counsel. 

f )~_' 
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BARUAH.J. (V.C.) 

This application, has been filed by the applicants 

challenging the written examination and the subsequent 

selection. The applicants had been promoted to Assistant 

Commercial Manager Group 'B' on ad hoc basis on various 

dates in the year 1993-94. In December 1995, the General 

Manager (P) issued .  Annexure-4 letter intimating the 

candidates that a Group IBI test wbu- Id be held from 

16.3.1996. Pursuant to that the applicants alongwith 

other persons appeared in the examination and 

thereafter, the results of the written examination was 

published on 19.6.1996. After the publication of the 

results 	the 	applicants 	submitted 	representations 

challenging the validity of the examination. The main 

grounds of challenge of the,examination were: 

that question No.1 was made compulsory, where 

the examinees were asked to give full 

particulars. According to the applicants this 

was done with a view to identify the favourite 

persons and help them in getting selection. 

As per Annexure-13 Circular dated 26.10.1988 

persons completing 18 months service were not 

required to appear in the examination. 

k~ A- 

Hence the present application. 

2. 	We have heard Mr S. Sarma, the 

tor the applicants and Mr J.L. Sarkar, 

Counsel. Mr Sarma submits that there ~as 

intention on the part of the Selection 

will be evident from, from question No.1 

learned counsel 

learned Railway 

been a malatide 
I 
Committee which 

ot the question 
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paper. He further submits that the question No.i was 

made compulsory so t hat the authority could know the 

identity of the persons clearly and thereby the member 

of the Selection Committee could help the candidates of 

their choice. This, according to Mr Sarma, is malafide 

and therefore, the selection was itself illegal and 

liable to' be set aside. The learned counsel further 

submits that as the applicants had completed more than 

18 months service they were not required to sit in the 

examination. M.r J.L. Sarkar disputes the claim of Mr S. 

Sarma. According to him the applicants were, estopped 

from raising this point inasmuch as they appeared in the 

examination without any objection and thereafter when 

the results were out having failed, they have come 

before this Tribunal. Mr Sarkar further submits that the 

contention of the applicants that question No.1 wa's made 

compulsory with - a view to identify the candidates is 

totally baseless. He has placed before us the qustion 

paper. We have gone through it. We do not find any such 

question. 

3. 	On hearing the learned counsel for the parties it 

is to be seen whether the points raised by the learned 

counsel for the applicants have any force. The admitted 

facts are that the examination was held and the 

applicants appeared in the examination without any 

objection and they waited till the' publication of the 

results. Only after having failed in the examination 

they have come before this Tribunal. It is a well 

established principle of law that if the action of the 

authority was contrary to the provisions of law or that 

the authority had no Jurisdiction, the objection should 

be....... 
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be made immediately. 	/ . 

4. 	Mr Sarkar has drawn our attention to a decision 

of the Supreme Court in Madan Lal -vs- State of Jammu 

and Kashmir reported in AIR (1995) SC 1088. The Supreme 

Court had the occasion to deal with a similar case. In 

the case the Apex Court observed thus: 

"Therefore, 	the 	result 	of 	the 
interview test 	on 	merits 	cannot 	be 
suctessfuliy chalienged by a candidate 
who takes a chance to get selected at the 
said interview and who ultimately finds 
himself to be unsuccessful. It is also to 
be kept in view that, in this petition we 
cannot sit as a Court of appeal and try to 
re-assess the relative merit of the 
concerned candidates who had been assessed 
at the oral interview nor can the 
petitioners successfully urge before us 
that they were given less marks though 
their performance was better. It is for 
the Interview Committee . which amongst 
others consisted of a sitting High Court 
Judge to judge the relative merits of the 
candidates who were orally interviewed in 
the light of the guidel,ines laid down by 
the relevant rules governing such 
interviews. Therefore, the assessment on 
merits as made by such an expert committee 
cannot be brought in challenge only on the 
ground that the assessment was not proper 
or justified as that would be the function 
of an appellate body and we are certainly 
not acting as a court of appeal over the 
assessment made by such an expert 
committee." 

This decision squarely covers the present case. Besides, 

Mr Sarkar submits that the Annexure -13 Circular is not 

applicable in the present case. This circular relates 

only to Eastern Railways and Eastern Railways is not a 

party to this case. Even assuming that this circular is 

applicable to the present case also, if the applicants 

were not required to sit in the examination they - can even 

now claim the benefit of the said circular. 

M 



5. 	In view of the above we find no merit in the 

application. The application deserves dismissal. 

Accordingly the application is dismissed. However, 

considering the facts and circumstances of the case we 

make no order as to costs. 

nkm 

G. 	SANGLY  E 
MEMBER (Aj) 

(.D. N. BARUAH 
VICE-CHAIRMAN 
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BE RE T 	D-LiL -%D!iIiJ.3TRATIVE TRIBUNtL G.,UHATI  3ENCH. 

An application under . section 19 of the Administrative. 

Tribunals Act, 1985 

—1 —/96 . Title of the Case 	O.A. No. 

Shri Kanti Mohan Sinha & Others* 	 Applir,6nts. 

VERSUS 

Union of India & Others. 	 Respondents. 

I  N D E  X. 

Sl.No. 	Particulars of the documents. 	Page No. 

1 	 Application. 	 j , 1~~ 17. 

Verification. 	 17 - 18. 

Annexure - is 	 19. 

Annexure - 2. 	 20. 

Annexure 3, 

60 	 Annexure 	4. 	0*0* 	 4. 

7. 	 Annexure 5. 

8* 	 Ann. exure 	6. 	 *sow 	 ~LG 

Annexure - 7. 	 -4 

Annexure - 8. 	 % 

Annexure - 9. 

12, 	Annexure - 10. 

Annexure - 11. 

Annexure - 12. 

150 	 Annexure - 13. 

For use in Tribunal's office 

"Date of filling 

Reqistration No 

REGI~SCT 



8EFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL GALHATI BENCH, 

O_.A. No. 	/96* 

BEPIEEN. 

Kanti Mohan Sinhe, 

ACAI/Claims, CCO's Office., 

N.F. Railway, Maligaon, 

Guw ahati 7810110 

Prabhu Dgyal Tigga t  

ACM/Claims ( Ad—hoc 	CCO's Office, 

N.F * Railway, Maligao'n o  

Guwahati — 781011. 

Bani -  Kanta Saikia, 

ACM/ * Claims Ad—hoc 

N * F. Railway, Maligaon, 

Guwahati — 78101.1. 

Agplicants. 

APQ 

1* The -Union of India, 

represented by the Secretary to the 

Govt. of India, Rinistry of Railway, 

Rail Bhawan t  New Delhi, 



lt~ 

2-1 

General Manager, 

N.F. Railway, 111aligaon, 

Guwahati — 781012. 

Chief Personel officer, 

N.F. Railway, Maligaon, 

Guiqahati 7810114 

Chief Commercial Manager g  

N.F. Railway t  Mali~ aon j  

Guwahati — 781011# 

5j Mr. Dimbeswar Das, 

CCC/I/DBRT,, 

Chief Coaching Clerk, 

Dibrugarh. 

6. Mr. B.N. Biswas t' 

CCAU/ADDJ,, 

Chief Commercial Inspector, 

Alipur Duar Junction* 

7 * ~ Mr. Roy Basunia t  

Chief Transhipmen. Clerk, 

Siliguri Junction. 

1A 
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3* 

Mr* P.D. Kanago, 

CIA/CCO/1`VU-G 

Chief Law Assistant, 

0/0. Chief Claims Officers, 

Maligaon. 

Mr. R.N. Sarkar, 

CCMI AW-1 9 

Chief Commercial inspector, 

Lamding. - 

10* Mro S*C* Barman, 

CCNM/APDJ t  

Chief Commercial Inspector, 

Alipurduar Junction. 

Respondents. 

DETAIM  OF APPLICATION. 

1. PARTICULARS OF THE ORDER  AGAINST 'WHICH .  THUS 

APPLICATION  IS MADE 

This application is made against the 

order dated 19.09.96_,(_Annexure 	6 )  qualifying 

the private respondents in the-written test held on 

16.3.96 and 26.06.96 for the post of ACM/Gr.B against 

7(YA vacancies and the deemed repusal shown by the 

official respondents in dispasing of the represen-

tations.of the applicants and also directed against 

Annexure,4R  5  order dated 6.2.96,9- a. ka. -q: ~; 

*9 4* 

I 
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24 JURISDICTION OF THE TRIBUNAL  of- 

.,The applicants declare that - the subject 

of this application is within the jurisdiction of 

this Hon'ble Tribunal. 

'3, LIAUTATION 

The applicants further declare that 

this application has been filed well within the 

limitation period under'Section 21 of theAdminis-

trative Tribunal Act, 1985. 

4* FACT8 OF THE  CASE 

That the applicants above mentioned 

are all citizen of India and as such they are all 

entitled ' to the.rights, protections and previleges, 

as guaranteed by the Constitution of India and laws 

frdmed thereunder. 

(4.2) 	That the applicants are all Group 

officers working 2K tha under the respondents. The 

grievances . and cause of action of this instant case 

and the relief shought for by the applicants are 

similar"and hence, -Che humble applicants crave leave 

of this Hon Ible Tribunal to allow then to join, 

togather in a single application invoking its power 

under Rule 4(5)(a) of the Central Administrative 

Tribunal ( Procedure )-Rules, 1987. 



5 . 

(4.3) 	That the applicants are holder of 

Group B posts underthe respondents as stated above. 

For better -appriciation of the facts the applicants 

beg to reflact the service particulars which are as 

follows 

The applicant No. I Sri K.M. Sinha, 

ACM/Claims,CCOIS office, N.F. Railway, Maligaon 

initially joined in the service under the respondents 

on 7.4.77 as Law Assistdnt and after Chief Law 

Assistant and by virtue of seniority he has been 

promotted to the'post of ACM (-Group-B 	an ad-h, oc 

basis and worked since 24.2.94. During this tenure 

he has assumed the charge of ACM/Court and than 

the post of ACM/Claims and is still continuing in 

the said post. -  

The applicant No. 2 Sri- P.D. Tigga, 

ACM/Claims (,Ad-hoc ), CCols office, Maligaon, was 

intially joined as a Law'Assistant in the month of 

March, 1976 and by virtue of his seniority'he wasi 

promoted to the post of Assistant Commercial Manager/ 

Claims on ad-hoc basis on 26.5.93 and on the strangth 

of the said promotion order he has been working 

till date in the said ad-hoc post. 

The applicant No. 3 Sri B.K. Saikia l  

0 0 * 0 0 06* 



66 

ACM/CL ( Ad—hoc ), was initially appointed as 

Dealing Commercial Clerk on 25.8.76. He was further 

promoted to various up graded posts like Senior 

Transhipment Clerkl on 3.4,.78 ; Head Transhipment 

Clerk on 1.8.78 ; Chief Transhipment Clerk Grade—I 

on 1.6.79 Commercial Publicity officer ( Group—B 

on 20,8.93 - and ACM/G1 dated 15.7.9.6 and continuing 

as such till date. 

Copies (~f the promotion orders as 

Group—B officers on ad—hoc basis are 

annexed herewith and marked as 

AN14EXURE — 1 1  2 and 3 respectively. 

(4.4) -  That as stated above the applicants 

are holding the posts of Group—B officers under the 

respondents since long time with the legitimate 

expectation of their regularisation against their 

respective posts holding by them. It is further stated 

by the applicants that their services under the 

respondents were unblemished one and at no point 

at time they have been communicate with any adverse 

remarks. 

(4.5) 	That the applicants state that for the 

purpose of regular selection test written and viva 

for the posts of ACM/Gr.—B, whichare at present 

14 
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being hold by the applicants on ad-hoc basisp the 

General Manager (P) issUed a letter vide No. E/254/ ~ 

11/CON-Pt-II-(0) on 8.12.95 for selection test on 

regular basis against 7C/Fo vac -ancies. The said letter 

was circulated amongst all concerned specifying the 

Rules, Regulations and Subjects of the said tests 

( written to be followed by the.viva-voce ). 	- 

A copy of the said letter dated 8.12.95 

is annexed herewith and marked as 

ANNEXURE - 40 

(4o6) 	That the applicants beg to state that 

in the said Annexure-4 letter issued to the concerned 

controlling officers for selection for the posts of 

ACM/GrouP,-B the issuing authority has clearly stated 

that names of the tested candidates annexed thereto 

All be called for the said test. it is pertinent 
lists,  

to mention here tha 
I 
t thereare two/tastx annexed in 

list 	 list 
the said/list one is main'tiast/and'another is stated 

to be stand by lisit. It was further mentioned that 

.the eligible candidates will have to - give their .  

willingness and after exhusting Annexure-A list 

Main list ) persons from Annexure-B,list will be 

called for' subjected to their willingness and as 

per seniority- 

** 9***8* 

V 

4, 

. r 
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(4.7) 	That your applicants beg to state that 

pursuantletter dated 8.12. ,95 ( Annexure-4 ), the 

General Manager (P), Maligaon, Guwahati-781011 issuied 

a ldtter.vide No. E-254/11/CCM-Pt.II(0) on 6.2.96 

,/directing the candidates listed in the Annexed list 

of Annexure'-4  letter to appear in the selection test 

written ) which was to be held on 16.3*96. The names 

of the applicants were also shownin the said list 

under H.Q. Offi-ce in Sl. No. 4, 2 and 1 respeutively. 

A copy of the said call letter along with 

the annexure thereto is annexed herewith 
I 

and marked as,WIEXLEE - 5. 

(4.8) 	That pursuant to the Annsixure-5 the call 
I 

letter dated 6.2.96 the applicants appeared in the test 

but unfortunately enough the applicant could not 

succeed in the said test although they have done 

lextreml'y well in . the said test. They had their 

legitimate expectation that they would come successfull, 

but the official redpondents with a malafide intention 

to favour the private respondents have declared the 

applicants unsucessfull. The official respondents 

although declared the . date and time specifically $  but 

there were delay in holding the said test in question 

only to favour and accomodate the private respondents. 

406**090 
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9 . 

It is f orther stated by the applicants that the 

private respondents were also allowed more time than 

the stipulated time. The applic . ants immediately made 

protest to that effact, but not result in affirmative 

came out. 

(4.9) 	That the applicants were shocked when 

they came to know about the result of the sai d test 

where the private respondents were declared successful 

and p assed who were much junior to the apolicants and 

whose names should not have within the zone of consi-

deration. It is pertine . nt to mention here that as per 

the vacancy position the authority can only call 

candidate taking into account the.formula of ( 3 X 

vacancy position and in the instant case there . are 

only 12 vacancies including reserved posts ) and 

official respondents wit-h a malafide intention to 

facilitate the private respondents issued call letters 

to them. And further asked than to appear in the 

viva-voce tests which is going . to held on 9.10.96. 

A copy of,the message dated 19.9.96 is 

annexed herewith and marked as ANNEXURE - 6. 

(4.10) That after getting the result of the 

-6 the applicants said test vide dated 19.9.96, Annexure 

* * .0 0 0 * 10 * 
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made representations urging the respondents to 

reconsider the whole process and highli.ght the 

irregularities mentioned above. The applicants had 

high hope and believed that the respondents will 

make an enquiry and satisfy your applicants. 

However till date it remained unresponded creating 

doubt in the mind of your applicants. 

The copies of the said representations 

dated 27.9.96 t  25.9.96 and 25.9496 ate 

annexed herewith as ANNEXURE — 7, 8 and 

9 respectively* ' 

(4.11) That the applicants beg io state that 

the respondents asper at their own Ouidelines should 

have called only'36 eligible candidates-from the list. 

But they them . selves have.violated their own guideline 

only.to  favour and-accomodate some of their blue eyed 

boys who are junior to your applicants. Also the 

private respondents were given more time in the 

examination hall than to the stipulated time and 

thus have favoured themin every respect. 

The applicants crave leave of this 

Hontble Tribunal to direct the respondents to produce 

the relevant records of the said test and the answer 

scripts of the same of the time of he'aring of,the 

instant case. 

ilk 	...... 
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(4.12) That the applicants beg to state that 
I 

to main tain Secretary it is a process that the 

candidate should not write their names and designa-

tion any where on the . answer script. Surprisingly 

in the instant case, the respondents with a malafide 

intention only to point out their blue eyed boys 

amongst the candidates have put one question  and 

that too it was made compulsory pertaining to  their 

dR:kg' designation, capaci ~yworking 	ace etc. The 

respondents have tactfu 	put this question as 

Qr. No. I only for the purpose to point out identify 

and favour the private respondents. Stating all 

this malafide exercise done by the respondents the 

applicants in continuation of their Annexures-7, 8 

and 9 representation made another representation, 

but till date no result ha's come out as yet,. 

Copies of respondents filed by the 

applicants are annexed herewith and 

marked as ANNEXURES 11 and 12 

r6spectively. 

1 	 (4.13) That the applicants state that their 

cause are squarely covered by the 1988 circular 

regarding the ad-hoc employees regularisation 

*1.2* 
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1 	 12. 

proceedure. In the said circular it is stated that 

no 'selection is required for an employee who have 

completed more than 18 months in the said post. 
In OLNI a. 

There should a seperate test for these candidate 

who have completed 18 months of ad-hoc service in 

the said post holding by him. 

A copy of the - said guideline is annexed herewith 

and marked as ANNEXURE - 13. 

(4.14).  That the applicants state that the 

respondents have acted in a gross malafide manner 

in issuilng call letters to more than 36 candidate 

.and they aught not to have extended the-prescribed 

time, period in the examination to favour the private 

respondents. 

(4.15) That the applicants state that from 

every corner of the matter, the examination in question 

which was held on 16.3.96 and 26.6.96 was not conduc-

ted properly by the respondents. The respondents 

have acted illegally only to favour the private .  

respondents and have put question containing personal 

bio-date and designation and is liable to-be set 

aside and quashed. 

4  0 0 4 * 0 -13 9 
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(4.16) That the applicants beg to state that 

they have made out a prima facie case of malafide 

agaihst the respondents. It is further state6 by 

the applicants that the viva-voce test in going -to 

held on 9.10.96 for the selected candidates in the 

written test and if the said test is allowed to be 

matarialised than there will a chaos and in this 

process there will be failure of justice and malafide 

acts will stand amongst all. Hence it is a fit case 

for an interim order directing the respondents 

suspend the said Viva-voce test ( Annexure-6 ). It 

is further stated by the applicants that they are 

still continuing - in their respective'posts for more 

than-18 months , and hence the principles of balance 

of conveniencehis , h very much in their favouro 

5. GROUNDS.FOR RELIEF WITH LEGAL PROVISIMS 

(5.1) 	For that prema facie the actions/in 

actions on the post of the respondents are arbitrary 

and illegal. 

(5.2) 	For that the applicants -have been 

working in their'respective higher grade after having 

found their elligible,  by the respondents for more 

than 3 years and as such their cases'are covered by 

i 	
# * * * * o 14* 
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I 

the Annexure-13 circular and-hence their services 

are required to be regularised without any sele ction. 

(5.3) 	For that there is no earthly reason as 

to why the benifit of Annexure-l ~ could not be extended 

to the applicants where as the said circular is thn 

one of the creation of the respondents. 

(5.4) 	For that the respondents have acted 

illegally is not conducting the s aid examination as 

per the scheduled specification. 

For that the respondents aught not to 

have put some tag*question/que'stio'n from which the 

candidate.'appearing in the examination can be 

identified which is violative of the principles of 

administrative fairplay and such action is liable 

to be set aside and quashed. 

(5.6) 	For that the respondents are duty bound 

to give weightage to their own circular and also duty 

bound to carry out the'same. 

(5.7) 	For that the respondents aught not to 

have called more than 36 persons for the . ,.selection 

as because there are only 12 vacancies*' 

* o  &* *#15e 
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6. DETAIIS OF REPLADIES EXHAUSTED 

That the applicants state . that they have 

no other alternative and efficacious remedies except 

by way of approaching this Hon'ble Tribunal. 

76_ MATTERS NOT PREVICUSLY FILED OR MOM BEFORE' 

ANY OTHER COURT 

That the applicants further declares 

that they have not previously filed - any application, 

writ petition or suit regarding the'subject matter 

in respect of which the application has be I  on made 

before any other court of law' or any other authority 

and/or other Benches of this Tribunal and/or any such 

application, writ petition or suit is pending before 

11 
any of them. 

8. RELIEF SOLGHT FOR  '.— 

I 	 In view of the facts and circumstances 

stated above, it is most respectfully prayed that 

the instant applica tion be admittedt records including 

the proceedings of the said examination in question 

be called for, and on perusal of the same and upon 

hearing the parties on the cause or causes that may 

be shown be pleased-to grant following reliefs. 

To direct the respondents to regularise 

the services of the applicants on regular. basis without 

any selection. 

16* 
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(8.2) 	To direc.t the respondents to extend 

the benifit of the said circular ( Annexure-113) to 

the applicants. 

(8.3) 
	

To direct the respondents not to held 

any further test ( viva-voce ) pursuant to the 

Annexure-6 :andidates. 

(8.4) 
	

To held delection process following 

established procedure of norms and rules. 

(8.5) 	To direct the respondents not to revert 

them to their respective posts. 

(8.6) 	Cost of the application. 

Any other relief or reliefs to which 

the Honeble Tribunal deem fit and proper. 

9. INTERIM ORDER PRAYED FOR 

Under the facts and circumstances stated 

above the applicants prayed for -  an interim order 

directing the respondents to not to hold any further 

selection ( viva-voce with further direction to 

suspend the Annexure-6,  pending disposal of this 

application and not to declare any-result. 

a** a * 17 *  
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The application is filed through 

Advocate. 

ii. PARTICUM  OE  THR I'P'00 

IX . .0. No. 	
4 4 4 Lt (OS 

Date 	 11)f. 

Payable at 	 (~ AU  "'t  1  

12. LIST OF  ENCLOSLRES 

VERIFICATION* 

I, Shri Kanti Mohan Hi*h Sinhat S/0. 

Late K.P. Varma $  aged a-bout 49 years, ACM/Claims t  

CCO 
­  
is office, N.F. Railway, Maligaon, do hereby solemnly 

affirm and-verify that the statements made in this 

paragraph I to 4 and 6 to 12 are true to my knowledge 

and those made in paragraph 5 are true to my legal 

advice and I have"not suppressed any material facts. 
I 

And I am the applicant No. 1 in the instant 

case and I am also authorised to sign this verification 

on behalf of the other applicants. 

* 0 0  0 0 0 186 
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And I sign this verification on this 

the gr th day of October t  1996* 

IC, 

SIGNATURE OF THE APPLICANT* 

I 

fL- 
k) 
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knen,  X-V 
NORT.H._~.'AST FRONTIER RAIU_NY. 

OFFICE ORDER NIO.47/94(TTVCD). 

1) 	Shri B.C.Lama,OS/COmml.under Area Managar(Traffic)/NJP, 
who is emPanelled or promotion to Gr.B service. p4r' ~`ely on ad-hoc 
basis, is a 

~3  oln t
~~ a to Officiate in Group B Serv-;.de and posted 

as 	 ins t an existing vacan-,y. 
/for a peric;d mf ninety',  days 
7-  V

,,~ 

	

	-Shri K. I.S",-II,a,CLI /TTF 
ad.-h,DC Or -)r 	

vj~no is em._Jan,,2Il ~-_, d provisionally for 
,~ O .Dff.: 	 G.r. 15 s ~rv.. 	:)ure 	o ~-j 	110c 0-  -1 

O:j 	
-; ~?sis is appointed 

_j S ~:'-z­- V' .33 a~ :d 	a-, ,CIVCOurt for a' oericd. -,_.;.E: go 

'I'h%_2,  duciLl function o2f: . Shri J.'_I4andal-,ALOAILG (Open Line) 
issue(f V~_de thi-S Or4 ice jr6er ;~~o.134Z93 (Traffic) circulated under 

--0O.E/283/32 "C)t.X,!.V(0) Ot'.. 6/7"01 7.93 ,- Ill 'stand terminAtad frc5m -the date Slhri 1".M.Sinhe, -take over C:hatga~ . 

Shri S.Mu* hherjee,CL-i,-.A--iQ who is empanelled provisionally for ad-hoc iDromotion 'to Gr-.B Service purely on ad-h.3c* basis is appointed to Officiate in Group 8 service and 130sued as Law Officer (the down--. 
gra(fe6­ S_:.Scale post Of Law O -~ ficer) for a period of 90.days-vice Shri 	II.Sinha,retired from service on 28,2.94 (AN) on attaining 
the aga of suberannuation on.23.2.94 (AN). 

4). Shri J. 'I%.O(ST),CCl/HQ wA,) -is a, n-.3anelled provisionally for ad-ho.-- oromotion to E;r.B service purely qq ad-hoc basis is 	—ted to Qfficiate in Group B s er-vice a'nd'postad ACk,.VCiaims/HQ for' a period 
9 . 
f . 90 days against.  an  existing vaqa.ncy. 

T'he ad-hoc -.)rOmotion of s/Slnri' La.jja,Sinha,Mukherjee 	Ao are purely on temporary ad*.. , )ad-hoc bais and will not confer on 
them any claims for seniority,on promotion on regular basis". 

Ihis issues with the addroval of CCM. 

C. R. Ha;is) 
~crson:iel Officer/G-.Y.Ch 	 L 

	

)r 	 (P) /MLG.. 

COOY 'Orw;~rded for inform;T-tion'& necessary*  action to: -  

1. CCM, COM-, SD-GivI (2. ) All -PHODs (3) C̀VO..CPR0 ,CC0 (4). .Fk & 'C'AQ/EGA/MLG. 
(5) . DRMAIR 

. 

.(6).,DCj,,i,/xjR, A-,14/N, ~T,?,47.).Sr.D,-) ~/KIR,CA0/KIR 
(8) *. t~Y-CCM/Claims/HQ (9) . Private - Secy. to GM .(.10 ,) Shri B. D.S'inha, 
Law Officer ~ 11) Officer * -,  oncerned­ -~ '- ,  

.(C.R.H n.~ ) 
D-Y.Chief Personnel Officer(G) 

f ; 
-or G-F:,-NERi~iL T1iAfNAGER(P)/I,,ILG. 

'A ~ 

13 



Ms 

Tj- 	C LA 14 ~t' 	b kdpv, 

NORTrHEl."ST L 

F ICE C'Mil-Hi 

jA 	 v--.. 1 or) z). 

nelled f or P.0 cm 0 ,!L-  i C':'~ to G~~­ : 

oa s -1 s is appointed -to o I" 	c a -!,- E 	I 	 a 3 
c e Sl LC 

to be postc-d as P. "-'A/RL t-~ 	 Cal 
tcommerc-ial) da-L- ed :220/2'. 

The above prommotio) -, c-c 	r i r, Tj ). 
L.emporary and adhoc, -basis and wil' - noj-  con.,  L k! 	 an .  
Cl a im s for Seniority or Promotion ,  on regula- 

'th the. approval o -j~: This issues w.L(I 

NCRTHEAST Fl"' 

NO..'E/283/82  'Pt-ml(c)) 	Maligaon' datcJ,- 

COO, y f rwarded for informa* - ion, ano n' ecess,. , jr ac ~ion to.; - 

CCIA I COMI  FA&Ui0/MLG.. 

2. CVO ;  CPRQ. 

3 GOO" 

~A - to CM 

-B i 11 -P-Bran ch .. Off, 

cer concerned, 

7. Spare copy -f or .~/caSG, 

f o r- G 2EN ZRA'l L M!~N! 1, 
ORTHEAST 

00, 



- ,x U 

NORIHEAS'T  FRONTIER R&ILWAY 

r  1 0 F I CE. 0 	R  N 0 	T-raf  f  i 	ol,-nl.Q . 	_,RDE 	 c 
1 	

Shri*,P*a C *N * , .Parm ar ,-  off g. ACOODT''Is transferr 
. 
ed 

wid posted 'as ii, ~3 stt- '.'DJ-'visio* rl.al:'S- 'f'ety.Officer/KIR' 
.'as'aainst. the. Sr.Scale',.post of

.  

.DSQ/TSK temporarily' dowil- 
graded to 'Tr . ,Scale'.' 

2., ~h.-r4i'D.N. Baruah.'(ST), - .-0f'fg CCC/NBQ.-.yho': is provisioha4y I eli ~ryanelled ---- fok. 1 pro'niotion -  to__~WB -s ervice- putel~-  'oil 
adho ,_-.basjs*jb appointed to,officiate in Gr-B and 
~ bsted'a~ ACM/1/4DJ-)  vice .  Shri ,  P.CN. Pannar transferred. 

;Shri BIC Saikia(sVi- -CM~/NGC,':'who is provisionally 
empanelled for promotion 

' 

- to;Gr.- B.service purely on" 
P*-dhoc basis is -,~ppointed to , off ipiate in'Gr -B an d C,  as Commer-cial'Tublidity 0: fic6r. ..posted 

ID-I e ab ov e promotion of- Shri B afu ah & Saikia are 
purely on , teiVorary and-adhoc basis and.will not confer 
on them any .  claim for seniority' or promotion on regulex 

This '.issubs .  ~vith the -  qpproval of COMI  XI & GM 

'CR WS 
Dy.0aief Perhonr , ', l officer (G), 

...... 	 gop 	ral '11an  a g a  r .,.,, Gene 

No.F4/28 ~
`/̀8

~ Pt.xV.(o) (Loose) 	M'alig 2,01-1 da t ed - 	19 93 

Copy forwarded for inf ormat 'ion an d necessary action 

CG~I t  : CQ.Mj : FA. & CA/MTG 
2. DFUM(.P)/AFDYt  LMG. Kni ,  

DJkO/4-PbJ 3 UIG" KIR.' 
CPRO )" -CVO..-.& 
EA. to COW. 
DC!,,VGIRY .'Dk;i,;V-4T-' D#T 
Officers 6oncerned' 7 i 	

­ 8,~ ..Sp ~re .60* ib-s for. ~;case 

[2 
an 

DY.Chief Personnel.officer(G), 
for General Managev  (P) .  

-Ab 
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Gn uLn t i-1 1 

NO. z/2q54/11/C0N-Pt- -II (0) 	 Dn! t (3 1 

T D 

G  -p n U Mn n h u r 	u C 'u-  iDn /H,'11 i,,'l Dn M11, CCO & c . o r. 	.(CDrst 
C VO / 11"In li L  "ID n 
DRM(1-')s/XTr' ~ ,;,2DJ,:L1"1G & 	MI(G) /Mnl i. n Dn . , c p ~_C5 ~vl J11  Vv- 
Dy. CCH/G,Dy. CCH/C ' In im s/K1,G, Dy. CVO (T) /1-UG, 	c, e (ele o)ll i 

A 	 T 'T 	
17 Sr r0n 1,,!nn.ilgcr/,.. UP, Sr-'DC1,:1s,/iTR..AFDJ & LMG, 

T'~Cl.T/-7TV -~-c s TqLG 	tcrim , /~ -G DC141TSK, 'SC :~j j/ G,,S_-C1-'11/Rn,, 	/1' 	SC1'j/C'-) , 	1: 
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int D - rccc)r,TrnffiC 	 an 	E')nrd, J:) 	C ,  

New Dclh 

S U "D 	Sulecti -)n f -)r tho' r, :)St. )f C M IG-r :)u r.- 
nc*n-*nst 70/1- v.(11cnncids. 

	

'/~a, ,G I s - D. 0;. lc tte r :)f even 1\T 	d t. 2 Ref 	MiL 	 5:05-9r. 

It h ns b M' n de c JJC J t) * h Dld n 9,~ 1 CC t i Dn f :) r f':)r mi n 1g.. n 
prinu. 1' f 1 2' ( ~ O-TJTM & 2-SCs) m,'rs Dns f 5r 	 'ngii nst 
70'/b vnc,-inci-(,s sh -)2:tly. 

The *_scL.;Ct-i)n will b(, b,-ISUd Dn cnndid,-)t,.;sl ru r f ) rv-t n c e 
IoDth in writ'~:cn ­ tust ni,, well ns vivn-vocu tust. The cqnd idntos.  
who qunlify in thij writt-on tost will -:)nly bu uli ~jtic- fDr. 
V i ~v q-v:) ce tcst. The .list DIP Son..iDr SupurvisDry stnff :)f 
C -)mmurcinl'Du nrtmunt 	 list wh:) 	Qlio ~.bla 
't D n r i-A2 nr in t1l, snid sL.-lC-C1J: i)n - -aru u-nclDs(,-d in .1'AnauxujLu-'L` nnd 
.A ~ nC.xuru*- 1 B' ruspCtivjly.' 

As pr iinilwny B:)rLrd-'s '-axistin.c: instnuct iDn 	ho 
w r i t t 0 n t u s t f Dr Du pnr tmu ri t n I SCJL, 16 C t i, D n 	in- st 7 0;/, v n cnn q ic s 
Vill CDnsis_t Df -  Dn'ly, Dno' pn -pur )n chu f D'1l:)win(,' -  subj ,~ .C~,s, the, 

-li 	inrk8 Df which is, 'ind"*cntk.;d 	st minx imum nnd - qun 	y i r. m 
it 

Labauct. 	Mnxi-nL,,m .-m,)rks 	gunl ify in  9, 	ks. 

Pr:)fossiDr)a1' subjuet 
'EstaLlishm-ust & 	 90 
-F i,vn iq c i n 1 Rule- s . 

T h c C -)ntr:)1linE' Off i oo .rs s 11 v I J n:) t i y t h i- s' W-i C ly 
n-p:)n gst thc stAff ~ Y -C:)-pmercinl Do ­,,,9rtmCnt . in -  aC-nc-r,-)l- :~nn.`.;' the 
stnf~ whDsc­ nnmo -nunti)nc,~ in b:)th the. lists wide *,nn'oxuro-'A' 
n n d '~ nnoxu±u-'B' in !),nrtic11J,nrs inlividun7,1y. The will ;nui-css 
unw-illinc-muss of t k 'cnnli.~ nthcs t) nii- 	n. the 9-nil. wr-i t -~Cn 
t 0 s t s h D -Ul.J ". be - D bt n i m c d 	n 	c s cr i be- 1 p --r:)*f 	(n s on c 1:) se I 
n n J ' s c n t t 1 t h b uh J c. rs i L-n c d s n s t -) ri2n c h by 31 -.  1 2.  9 5  -  T-C  n j 

-)n r,~ cu jvc-d fr:) m nn ~ uli g.;b1c. stnff' ns u 7-  T. n­  c x u! C. - 
W 4 t in. the stipulnt,2,1 p0-cJ. -)d1  rncnti mut n')v 0 , i t w i 1. 1 be J c c mud 
thn t h c 	S n:)t willinS t:)' nrFcnr i.n thki scl_: ct;:)n, rind the 

C :) n ',-,1 	..2 
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Sp"IrL.'i i:!. t imc. t :) n 	r i n thu 
P-ru 	 " 	
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in', 
r 	 C, 	 S m n y. - t~ C C ,'! 1 1,~ 	n g P, 	S t 	 't n 	Dnwilling' Cnn"li I ntus Df tb(: 

n gy Tho' w~ (A' to 's,rc.-s U ­ Dn 4  h~, f Drc 	 D 	r C.-  t n t ion C:)m li.6nti:)n 	 iC t CY"k,  'thc st kf fn -futur;-.,. D.n'  
Ploaro acknewlee 

DA :..As n b DV C 



list of the Schi.- ~.r Supcivisoxy St ~lff -X.C,-x.mCxci:%l ~'I'cl*nitmcnt 	ith-,Ym- 
' I  -cpti-)ns wcrc invi -ccd vidc 	Mcm.,)x7t4daii D 4 

datcd 25-05' 95 f-)z. the sciccti ,)n :)f 	 1 .~ ' -,,,ftirst 7Q,­  vnc-incics 
(-s per sC.xi,)rity):_ 

PIA  T6  IZ sT; Ex,  U.,~2. -4 
11T, -3 W" 1— ­4­  t -I yu ,  .l~ 

s 	Narx o f th c' s tn f f 	 Ocs -Lgnati:)n and k Ahctha cxc--cisc(l options 'in tcm. s 
f the CCIA ~ P) s Tdcmorard'Lm N,).El 

2  IC ~ ,l _ in rb.tcd 29 -95 

Slid P-DJ4fz."..  i v) -4 W/ 0 L G 	o c~) fV iL OJAL 	PillirIPrCSS 
(111 Ul d1loc )/.zipDj 

Sa ~ki_j% ~V)L_~ 

04 ff.N.Br,;-am0(ST) CCC/Api)j. pz i: v, 'x L; cc. i vc. d. 
'05 A ..!~.Ghntnk 

I'D . F. S irlo, .0sli/mVizz Opt C a. - IV i llfnCz nc ss 
07 ~.M.S~inhr. 

. 
Gd/cl i A 	. IL -dl:~C/M 

06 S X.ukhcx jcc iG A (.  i 4~ -,), 	.. 0 	C I ), op,  ti-,)n rcr-civcd 
(SC) 

`~~jjt.  
OSIYJR' 19. 0 
Cs. ~Orn chixg '/KNE - ,Sijtc'd Lmwillinpmcss ,  

(SC) 
C 0~/ I, 

N..D~-vt~ I 	i 	(ST cc C,/ 
us/.;PW 0 pt o' 	 S ! 1 4 

15 Ej Du r~-_ d u il e. 	(,si, ) C/I/KIP Optc I iv.illin.cn.c.. .3 
16 C XK-i chary. 	IST. 
ITS B K.Daishya - (SC) Z, 
'181 . - - "...D :K. aa i kin . (ST CT RC/d 1Dj ,  i~o o P~ iop 

(ST)' 
lb B'di - Ka chir i (si,  On, 0/jaa 11-d C 0~.d millirgncad. 
21 13 	i b.-,, Ga ibcr,171 C *#Ix Upt "d Un-iviliingncs'e 

If 	opti, 	-ci.vcd -Dn rce 
23- CCC/lICB ,  

it ot c pt 	'd'.vi-~ 	cjs 
25 B R .4a ck.3x i (ST Nt  

26. P ik.11c a Zary 
s 	SO) bCC L 

A  Optod Un-willi~,~ 

01.)ct " c 	i ngness 
R­.D,~~ Littit;xy C d C 

ary m III ; Ch ou A 	! so) CCd/la in I rcec.l 
X-K~1~5` 	~T) COO UIG 
R.; L;R-1 kc-sh' G'f I /kI I i 0 ptc* ~ :Fillinartss - .  

3?` S;,K - 	tta 	sT Y Kc± ka cc~ /Ibiji 
33' 11 Ak 	

ST . 	It'. A 0 C !S CG Vialt 
34 .:K:D ,)s c C C/al.,  d un-vv ilg)~gncss 
35* G: - Q -Roy Cl/HQ 1~0 	rc cci,  v c 

R,Rims~inry ~U) il 	Ma./Ts z, ?Ptl 	
d 

.0 pt q d villirZmcss 
3T -o' ~-P.kklxzl~cxy (ST G 	i/iRi4y. 'aA Op~c d' u 
3G T -1,  -Xcrm. 

C --ioc 	aR T/' .  ; , .Optc d'v illinancss 
396' - B '.N Ha znr ika (SC) ..CTI/I/SIGR --d-'>- 
40- K'-c'-Roy, 	ST C G.T I/;, Pw .0ptc-d 	~g~,css 
4 T~ ' n D 	Mo'~hi (SC) CITT 14 PD J 
4- 2 j.* I.T.S,,)P -)im. 1 	(ST) -,)pti-)r_-.vc, bcivcd 
43 K - C ~.T&l a~! I"x Ccc/ I/~,  S~, uptc I umvillinp_ncsss' 
44' 
A 

14 11 a, 	(ST 64-~I/I/GHY C 	i,, i 1 lihg-~ c s  a  
Dim~ cs-wnr Dis ,  (,-T 

CTTi/IC/`APDj 46 cs,  P.K.-%y 	.r k r 	(S'c) 
H-x~ sivnx D 	sT ai/!/mm~ 

'un-v 0 J~t P 	i llinprcs-' 
i)i 7 11 	algx 	k .% C 	Williniptcss.., . 	- 	.. 

48 _X.N.D~ro 	(ST ) - 0GS- /T`/̀n.TTN , . 	, 
49: 1 C 	s 	s C .) C-DTI/I/TSK 
5 0 -' G C -D i sw S (;Cc/-[Aiji do- 
GO.8/12/95'. 

I 

. 
V, 

I 



A, 

q4wxiaa s"_P, 	J)~,Iy 	.[,I 	P -TNBXTJ 

U I)t c d 4n-N~ i'1134 	~ ss. 
ttn*,  _qy L tl d 

optcl -  uh-vi'llirC.ncss, 
iti sh ~)r c Rw 	SOO C 	I G~ a I opt , 	~ 114IJ~n~ncss c 

ksc) cl,  T V L,  Upt, c d ju?_,.;ifi~~css- 
it's. D .11-1s 	tqc) I  - ~It (,Tl /..,. '  . 11 . Optcl'willingncss. 1 	 . 

-ail 	i 	' o pt ca ~ un 	~irgncss, &: 
R . ip. CG G/-i BIG. N, 	jti ,, 	1 n - icw: 'vc d 

D.N.D;isw ~~ ,* 	(sc) l  11ingncss,.. , .. 
it 	K-P-Ahavg 	('sT) .` _ ,  ilg~.CS8 	" ; 

N .k. Sangua 	T 
A -'K.Divas C C'' TR /NDQ 

13. S - K -11a 1 dnIz~ CT13 O/Mq 
R - K -Ri siln s: (S c 
-K -h.cy -B~'suwn 	,SO I CPRO/SC;Tjjt-. 

A 6;.. P b 	S,~i ki-.1 	kS2 sli~ 
-17 ii, C. -~h)kw, n 	̀C) > 

_P - 1j. ~~ntkneo c I,/ (;Co/hl IF, 
19. S a~ -D,-)bc. up t c c~ 	-willi3Fg3PCs6 

'­ 20 h', 	a i f ulla ah IIN,  IG 	 Na optiov_ ~;c 
-op~da wi-lliro~csss- 

ccmi/ 
23. S-C 	

.
16 n,  n ,  do;- 

2 4'. -P-13  - -4C S/ 	 Tq 6CM0~tCS)/lUG -dk 
5 1  L lt-6 

26 C11  2̀ il- PDJ 0 Pi cd 	I 1hrign c' ss 
27- R 	A o r. dn, 	0  -CPTI/."P~j w i ~, Iing-nqss 
28. M C-k.k-v- ~ ST*") A'- 	jCTT#T.~IRI~iN 
2 9 ' -tTTI/1/FSA1Q. Opti-V n#, - yct ~tqnivcd 

B P. Ch~ Ri n* b ox ty. ci 	M 
3 1  .1r. s C. o pt , 	]a= zc S S 

GC.O/ '  12/~5 
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P.1 L 0  F 0 i  a 

7'T 	In 	D. c 	-L 
2- - n 	St Du s i 	tl,',' 	n 	& 	(11 ti'D rl'. 

3., W :)'-a: k i n o-  'un 	u r. 

pny nn 	s C ri 

IV hc~ thu: 	th ~~ 	 i:',ln tt~ 	J. 	w i. I I i n 
luhwi llincc,!  t D 'I 	Plr 	in 	D(~ t'; 	t 

m-on 'L"'11 - - s~ : 1(, ct ior 

A v--- -t h c r t h 	Cnn 	..r 
to. '. S C'/ ST 	c 	-Tur) i 	i ,-: s 
C h:) i. cc , 	:)" 	1nnun!:(~ 't 	t h 
quosti -)n 	fDr.-th ,,,; 	cpn!..4..'n 	In 
C(IISO 	of 	 't:) 	in 	t 
scluct 
-in -~ icnto 	cit -~ cr 	-)-F. the. 	nloDw 	-IL-Mo- 
In n un 	s 

D  ntc. 	f - su 	-1 i s s i 	n 	'-) f 	pt i :) n 
-b 	t.ho 	C:)n tr:) 11 in g 	:)f f TLCC;r. 

S i c nn t u il--- 	:)f  'th(-.- 	cn n  J  i  J  nt c 

Ot~ lLijl 	T.3 	T  0  EL 	l' U 	T I  S  H—,.  D  "Y A-ts CON -Z-vLolj~lNu-  '011 	1-~  . 

It 	i s ccrt.j ~ i(,J. thnt t h.. 	~tnrt i c'u 1 qr s futnishud 	~y 	thu 	cnnAA i 	t c 
r1ru wrifi'u.".nnal 	fDUr.2 	cDrruc 4u- 

Th ~..CDuntjrf:)il duly fi ~'UA.An 	by thu 	crin d idn tu 	hn 
tS bucn rucc~ iv ,~: -Ul 	Dn. :) -r. 	L~jf D IL, - *' 	......... 	 by 	t h is 	D-ff jCU 

S i 	n nt ut c. 	Df. th ~; 	c Dnt-r:)l'i-in 	-)f f iccr 
w it h 	f  i  dk~- 	s,~  n  1 	ti n~ ' 	-tc. 

hb/— 
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IL 

WillitIL. S'L ff of com!"Ierniql D8p-qr-t"--'.c1)t mbj cqmc 
wi -L 1) i n 	zone 0 f C_ 
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li ;. - y for the selc ~'U')n 9_1~' AGPI/ c 	 'i bi li t'  7~ Zo  

"itist 70'- 
-UO .i'~ WiS'E .  

KER Division. 0 f f i.0 e 

p 

	

OSIKIR ; 	 D ~U 	A OM ( CL k6h o. It G. N . L 0 Td C/ Ni P 
-ilu n f% B . Du n 	- C TRC/ I/I,,' 

i 	T 	
k y  C I/HQ/ 11, G. 

-ilk-:) 	CS (C G) NJP 	 ..Ki'li. Si nh ~'3 i. A-C M ( OL ) /M h 9 c. / FIL G. 
d . L . R -1 Its S I? , CSIG ~% I/KIR 	 :'S .144 k h ex j';_4 c , ACDI( Ad ho c ) /D1 G. 
.3 . 1*~" .;i c- r k 	tq 	d'(jC/j/jjj.L'. 	6. 	k- --- n :'tt-q -'ROYALA7 GM( Lqr w)PIL G. J.". V c ~_.'m 	 0~~ 	-P D K u q ngo , CL A / 0 C 0/ 1~1 G. 
XiEbOl'i JlDy. OTTI/fC;/,TCja. 8.. 	B . C R:a b hn 0 S ( R-q t e s 111 G. _4 . jr . 	t  9,  1  CTRC/KIf 

.-S-911191i.i n, CTRC/1Tjk* 	 n ion 

To S-Vi -B i-r. Sit) 91)) OSD(C;Dt)) /Ad hon1J*;. 

'D, - Di IL T 	:V I- S . ]-:) 11 R.9  i I wa 6oa ~~ d, New Delhi. 

S i D iT.,3n 'u,,3 h Ao."L-~(Ad ho n) AtDi :0 Sri R.q.mis112a -;I uI/OB/1uRj3. 

B k. 111-1 is hy.n., Clmog(;/A ~BQ. 
B:d.`:;~ ,~ hnj-i, CGS/RPAN. 
K * N &  Bo i:o c S C G) / RNY. 
B , 11. Bi S' W-FIS WET/ UDJ 
A. I,,. Bi s wr.t 
S.K.Eald er, 

0. Bnr m9 n 
L. Ram, C-TRC/I/PjTy,-'.4_ 

LIM. Divisio n. 

CCC/GHY; 
D.R.Ki rh-qri I  OGSINGO 
1(.D.qs )  COC/I/GIIY *  - 
A.B .1su rnqtqry,'CCC~I/GHY. 

D'-Is l  - -COTI/I/CrHy. 
G.C.Biswas, cc-c/ . I 1-1i I. 
S.B.Dnsi CTI/I/D1'vR.. 
R.K.BLSwq ~l l  C W I/ GHY. T1 

S, 	C C 11U L Pf G. — .1 	n r It q- 

.TSY, Div i 

:) ri il —In M'Ibi -q±Y CCIILT/ K 
B.N.Hpznrikn , CTI/ SLGR. 
Dimbesw!~r D-~s COIMDBRT. y 	0  
lInTeswar Dol6i, OTI/I/DBRT.. 
X. 11 Bo r3 I  C GS1 I/J TTN. 
J O.Rqs ~ CTTI/i/ ,TSjc. 
k~ bgn Saikiq f  CGS/I/TSr.,G. -  
G. C.Das , Ccyd/y5Cd.. 
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E/254/ji/g., Ij.  (0)  

Prrl , p, np 
GE, ED.N. T 1 * V ~A rrlrl (V 

FAT . TrArli .. (1111F, A 
, 
i  r~Tf "11. 

Dat#d r.  () ~, - (pl 	- ,_I 

M.,qrng6r '-(CODttructiDn)A.1,ali a, Ur G -  t TSK 	lit 
Sr­ 	 ArDi e. Lj\~ G 

I- (N 8`CC01VLG CCM (CL)/1M!LCP uPROAIL0, Mit/DBRT 
Dy. 	 f 
Frinc i 	 MY e TSK 
EA 

t o I-Palp ZTC/APDJ, Law OfficerAiLC s(T-1/Rate_s/I'Ij.,C C(IIA'LG 'DY;)CE/CQH/Jr7 P  J,)j.I* Director g  Trnff ic com e ro ial- Ha iin y  Ra 	_11on rd , Hew Delli i 

	

Cl~ 	 ilw a y  
Sr, Area M- ,-AnRger/ 
ND Q 	GUJ 0  EA 	

DUpt Area 10 anager/TSK, Ppp., IJGC P  rT'Atj to CGq/MLC,. 

Sul): Select ion for the PPst -  Of A *(Y/(7,roup lit t VRcRDCIes. 

The senib'r sup ~ rv:Lso 	
sl-af f Of CM 

. 
mercial Deprirtmet, WkOse Dames have been enlisted in7he AnAexure attached 

OJ reverse rire 
'70% vncanc i0s. 	 M found eligible to appear inthe ;election 

Of AC /(,1 z,oup 

You nrep therefore, requested to direct the cardid,-it 'enlisted in tile  AnneXure (On reverse to ap * exqm in,-It io n Of A 04  / Group 	 pear in tile wril 
1 P 1  selection scheduled to 'he hel, ~ 

at 
bYfic-e h -) U rs i n CCo 

Cortro1j ing  ff ]  0 Lc 	 ensu ~e their sp jr ipp  wri~ten examiM.tjon on 	 f:)T 
_16-03 ~96 	- 	With -).Ut fa il _1 1-0 didates Aouji neither . ' allow 	t 	ave JTO 	 -) . deputed On official dutf o 	r  I)rf , 0  e, 	- nor they sh.0 

is On lenve, 110  should be advise 

d ') 
~e 	

4~1~j  03 '~6 	if 
1 n Fa a  r6g Of 161 ",1 v e Short the Said leave to avoid iny AbSertee test 

e ,,,; a s 
ten 
Oil 

1, ir!,l 0 1~ I s 

the ab-) -~re 
the can-
Id be - 
-I M 

, 
T ho-dy. 

Lo CIA 

Please IlicknOwledg'ed -receipt* 

DA As above (on rever~ e) 

Aj 

fo  
r CENERAL~  AtAGER .(r 

d4/- 
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T ciclffh' MJ, (4) 11-i 

CCC /GR I DD RT 	 Aj. 
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FIFIll 1011 F-1.)UM 014 S 
k.) ilLSO - DIFiECT TTIPir T C 
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i "T 0  1; Rl"'SF, ID V rA 
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for 
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TC)  

Tho C-30noral !Aanngor, 
M . F.Railway.Mnlignon. 
G  uv  in  I  at  I -  LB In.  1, 1 

(Throligh P_Mnor_qjnnnc-l) 

Fo r_L)o .r!_oanl ittention  of 5,ri S.0,Gunti) 
W~ ft 

Sub: Pvipr for rogulnrisntion/continuing 
in Group-MI service (AGM), 

Rof: G1'A(P)/!ALG's Momovinfium Mo #,T.'-/2_83/82_ 
Ptoxv(o) dt.23/24,2,94 vide Offico 

Arb 	 Order Mo.47/94(TTVrD),, 

Rospoctfully, I bog to be oxcusoci for Intruding 
upon your wlunblo tino rAth tho following lincs for 
your kind rind s ~,mpathotic considoration plonso, 

rivit Sir, I nm P. Lnw graduato hp.ving oxporionce 
of pracUcc In 4nro I joinori in Rpilwny service on 7,4,77 
Pnd vnrkod Ps Lnw Asatt./Chlof Latl Asstt, vAth entire 
sptisfaction of my suporiors, 

'MA 91r, by virtue of seniority I h,,,vo boon 
promotod ns ACM on xihoc bnsls nnd vor",ri sinco 24.2.94. 
During this tonuro I have assumed chargo of ACIM/Court 
and thon ACM/Clnim which is still continuingn.nd porforn*d 
my dutlos with full sptisfaction of superiorso 

But unfortunn.toly in the recent !9olectirm of ACP4. 
GToup-11 j, I hnvo boon doclProd unguecesful In tho %,xitton 
tests This situation of putting back to pormanont vAro 
is not only n financinl loss but Ilso loss of socipl Pnd 
rn,ontal stptus which Is quite nanin - t~ st he princIT310 of 
witouvl Just1w, 

In Enstorn Rly, the stAff who porfornM_ in 
ction/non -sole ction on ; ,dhoc bntsls boynnd IS months 

may bo permitted to continue on tho bnsis of their CR, 
sorvict,  record ind record of thoir porformanco in hi Or 
gvido and if found sntisfnctory, they ---hould be cons do-roi 
for cmpnnelmont without nny further test v1do r * nRiltqay 
51,Mo,207/88 issuod on 26.10.88 #, 

In vlowof the circumstancosoxnIninod ibovo, you 
,  arr a th(.-froforo prayod to plone-e considor my ve4.% to 
ragg-iD, tise aci'lloc s,~.rvlco *  Your nct of kindnoss ~vlll be A. 
gront b.-)on to rr.o Pnd my Pin, Ily. 

11winking you, 

Yours,  f'11thfbl.1Y $  

dator! 27 -th ~~opt' 016. 
(Kanti !' ,)'h,-n qinhi,) 
ACTA/Clnims 
CC0% 1  s r) f f I copiil I q;io n. 

COPIV 't'): Cr'0/1"Ialignon fbr his kiwl infornmation Ind 
nocessary action. 

Asstt.Comml.?AanPqor/Cl,-1ms 
CCO's Offico/Wilignon. 
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	 :z_9 - 	A"  R.--v 	'R 
To 
The General Managerg  
N.F.Railway, PAaligaon, 
Guwahati - 781011. 

Througb Prg=- r Channel, 

Sir, 

(&r Per2onal Ltter&12n  2f_  CAI) 

-,% 1z' 

Sub . Appeal against selection for the post of 
ACIA(Group-IBI) vide GMM's letter tb, 
E/254/II/Xl,~-Pt. 11(0) dated,, 8.12.95. 

.1 Ilith due respect I beg to lay before you the following 
f acts for your kind consideration and necessary order please. 

1. 	That s ir 
10 
 1 am Law Graduate having experience in Bar for 

f ive years pract Ice. 
2. 	That sir, due to some personal diffizulties I had to 
g ive up my practice and joined this Railway as a Law Assistant 
in the month of March, 1976. 

That sir t  I performed my duties to the entire satisfaction 
of my superior officers and for that I have been promoted on 
26.,5.1993 and deputed to work as Asstt. Commercial Manager/CUms 
on ad-hoc basis in Claims Off ice. 

That sir, I have completed more than 3. (three) years in 
Group~-'B' service in Claims Off Ice to the full satisfaction of 
the administration, 
5 	That sir,, I had appeared in written tests for the purpose 
o; regularization of my GrouptBl Service, But unfoiL-tunately 
I was declared unsuccessful in the written examination and 
even then Railway Administration had allowed me to coritinue 
in the same post on ad-hoc basis without any break. 
6. That s Ir 

0 
 the written test of ACM Group- I B I  selection 

against 70% vace-ncies held on 16.3.96 is purely irregular 
as the same did not start in Scheduled time and complete 
within the - stipulated period. 
7 0, 	That sir, Railway Administration should consider the 
case of mine s)oathetically and liberally considering the ad-hoc 
Group-IB I  service rendered by me sincerely and with full satis-
f action to the Railway Administration. 

Under the above circumstances. it is prayed 

t'  I 

ervene 
Into the matter 

I 
and pass necessary orders to regu la

~ 	
the 

ad-hoc Group-OB service of mine on the basis of the ls:eervice 
Records. CRs amd record of my performance in the officiating 
post without any furbher test. 

I shall be ever grateful to you. 

Yours faithfully, 
Dated #  Maligaon 
the 25t h Sept 19L 

(  P, D. TJ?Ra ) C)  
A.M/Clalms dwho,  
CCOls Cfflce/Maligaon. 

Co py to the Zonal Secretar .y q  All Indi a  SC & ST Railway 
Employees' Association 

I 

N.F.Rallway Zone, Maligaon for infor-
mat-ion and necessary action please. 	 1)~ 

( P. D. Ti g 
ACWClaims Ad hoc) 
Cco's Cffice/Maligaon. 
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' 

c~jr, 

(Ti=ough pxtorpox ollaw-01) 

atl2ki.  I 	*  IB  I . jt .  

Sir, 

W'th . p-T-;':~vzd ragpoot 1 	to 31tato tba falloving fow 
1 irr.9 f cx y7imm killa Conalaoration 

I 	Thu."t". Six t  I vari v=king in RX Goods SLmd mm Seni= 
Sul-,~xddnat,Q end i am reoo~rad r,7 	with full mati3fWtkin 
,.a my 	officers DL-.1 for t1at: I van 

vromt"'a  al 
C0==C'IId 

Public it-Y Offip.,jr at Hom. on Pad lm~- bw iq ;id'z ai (p) a Of f ice 
& Cor=roia,'.) cix-oula-t-I.-d vidu Rif-.3/283/82 

dalxd 1 2/7/93- 

2o, 	ThIA SJr. artor v.-xking at IIQ ~m., I wvs trawro=od to 
Luml  1 n' 	 ~"t-30*3*94 ta v=k co gvldo r-KII(p) ,8 0.0. 	t ACI-T/JJ-!C- -4-A I ranAo-voi- qr dutlw4 witU 	natisfantion to iV. 

A-,sr n I Wa3 trereffarrod bwk t3 HQTs 9  ae CIPM/11C, v ~jd- 
rk 	 01;cCulatz" 

I 
urzier 	'82 

Vt,XV"D d;-,,-  vGd 2 -3e95;,  e-4-1 havo boon wal"ting in vari,.~u:- 
at, J"'QCp, v 

0 24 urm/m Woo of* 03*4 , 95 	-4,95 to 	2 WmICI . 44, 95 to 12 ,.6.95 
12.7,,(-, j to 12 ,,,7 ,,95 
14. -7 -95 to 15..3.,96 

C p 	 15 . 3 *,Q5 tu 0:! 5 
CHIVIG 	03-5 ,% t* V- ~7 46 
IM-TICI 	15-7*96 ta till data 

Tr tha abo" montlowd T/tri~ol I apInarad tho 

7 	OLI. 1 13 1 	on 24k,3 ~ 54 
3 V1. KM Q,-.'?-' 	ozi 

	

&;'A 7 aj~ CPT C,.- . I B t 	on 

uz  V.,- y I vac d,  iarzd. fail 1 -1 4f-tu.n n" n 
Volv~ tl*rjkp r.-m -U4-vr'hAA 1 =13 alic-vi to apntimxq In 
gc":I -eif"n LIt!  'ut a.-A WU dr,,cm I coverrd, r!2xr7%TiWZ 

It iz,  le,=rtt flmt t-- casixrn Rall%ray ta,3ra 
is el PT-Wt!,C0 fu-, rc&1--I=i3atiin ,?f 	li= rmn~)tjeu by 

tho 

oogtl c 9 a r2 a 
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In Eastern Railww o . it has boon decided that in ca3o adhoc 
appointment is likely to continue beyond the period of 18 months the 
candidate concerned should separately be examined observing same 
procedure as applicable for filling up seloc tion/non-seloc t ion posts 
It should however, be made clear 'that this test is only for his 
continuance beyond tbo period for 18 months. In case the candidato 
is found suitable then he should be allowed to continue on ad hoe 
baais, otherwise his ad hoc appointm3nt should cease. As and when 
the regular panel is forzmd that appointee need not be tested again 
for orpanalmont and he should be given his due position in the pawl 
according to his sonioxity vis-a-vis other norm subject to his having 
not oprned eny adverse report during the currency of hie officiating 
on adhoe bssis. I~ c aso adhoc appointoo does not come within the zone 
of con3ideration t  then as and when his turn comes for onpanalmant he 
ah:)-uld be placed in -Uio panal. Ob one should be alowed , be on 
ad hoe a=MSOMonts if he does not com within the mono of con:3idoration 
for continuance of par;3on an aa hoe basi3 beyond 18 months not coming 
with-in the zone conpidoration, prior clearance of CID should bo 
ob-tainod). in respect - or past cases of persons who are working on adhoc 
ba2in arr---16orcat beyond the period of 18 months as an ona timo 
selection if hau boon decided that their service roco2:ds, CRs and 
rec=d of their performance in the higher 6-rado sh:)ul.d b3 Consulted 
aid if found satinfactory then should be considarO for ompaiolamt 
with-out any furth6r tczt as onvisa-g3d abovuP 

In Viow 6 f above, I would like to roquas t you to kindly 
intervene in the matter personally and arran93 to cowidur the matter 
sympathetically and liberally for regularisation in (k.'Bl service., 
M3raover, I m bclon-Ss to ST co=unity catagnry and hope that natural 
justie-a to be done with positive and fair. Hm 1 b10 Ply. Ministor also 
desiroa that tha interest of this am--isi l1w  community people to be 
contVidored libarally. This is as par M/Rly. *Bd 1 s letter circulated 
to all zonal Rlys, v1do No.S41hSfM=1q6 dr.tad 15-7-960 1 

Thnnkin6 y ~ou, 

Datrid, Maligapn 
tho 25th Sopt. 1 96. 

Yours. ft~7 
B. K, Saikia 

ACM/CJ . (ad hoc ) 

Copy to: General Socy., All India 5LC/ST Association, NP Rly. Zone,  . 
Maliga-011 for inf=mation'& noCessary action. 

O~Lll' 
	

~ - -C~ r~rv-\ 

e6-1 
C1/1- 

-u~- 
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40 
TO$ 
The General Manager, 
N. F. Railway* Maligaon* 
oiwahati-7810 11,  

-

(,Thrcqgh Proper ChannelY 

Sir e  

subs- Prayer for regularisatiOn./continuing 
in Group-OBt service(ACM). 

GM(p)/MLG$s memorandum NO.E/283/82/Pt.XV(0) 
dated 23/24.2.94 vide office order 
No. 47/94 (TIWD) - 

In addition tO my Previous reprdsentation dt.27tho 
sept/96# I beg tO submit as f0110Ws 

That sir,aS per notification N0oGM(P)'s letter Noe, 

F./254/11/~Olq/Ot-11(0) at. 8 * 12.95 the total vacancy has 

been shown , for 12(10+2) posts  of  ACM (Group.B) posts but total 
49 candidates have been called for to appear at the said 
selection test violating the norms of 3 x formula by 
calling 49 persons. 

" That by putting question No o l it was required.to  answer 

about the candidates designation,capacity and Place Of work etc 

in dOing to his iaentitY will come to the knowleA...,,J9 of the 
.-persons who will evaluate the answer scrips as a,result 
of which the interested candidates will easgy be able to 
scbre more marks over others, 

3. That the candidates were required to prlosent at the 
place of examination/written test at 10.00 but waiting for 

3 or 4 hours it was not certain as to When
, the said test 

will commence* Even after repeated enqui no specific 
time was fixed as a result most Of the ca didates were to ja4 i  
fad:6 mentalanxietyotension and lost the t anquility of mind 
7aich is very essential for an examination but for want of 

we had to suffer mental depressionpausing us to face 
eniences, 

kv  
e~r." 	01 	 -test go to 

That by all these action in condUcting the 
p~event that the examination is nothing"but a , jarce and 

C,%N% 	 n 
the sole purpose Of it was to accOmOdat, ., .i~e u'ior and 
interested candidates under extraneous"Tolftsidera 

, 
tion only 

lates,  haVii to 	 working ~axperiences. 
to deprive the senior candic 	 A,. 

That sire  I am a Law Graduate havlin ~gl  experi ~nc'd of 

practice in Bar joined in Railway Serv ~ce:om ,,.7 . 4,11~ _and  

worked as Law Asstt.Chief Law Aesttnominated -presenting 
of my uperiors., ofjice with entire satisfaction 	 .1 ~

' 

~Moted a 	on ad­h~o, basis ,--,*  
That sir e  I have been prc 

and assumed charge of Acm/court on 24,,
~2t. and then~\ACM/Cla~o\' 

Since -chen I am continuing on ad-hoc bais and perforip. ed my 6 

du ties with full satisfaction of superior officers, 

under the circumstance8*1 pray before your h(Xi ~~ to 
lodic into the matter and take necessary action by way'Of 
interferem e towar,'s getting the anomalies as afor.esaid 
which cripples the selection procedure dispelled and' l keep 
the finalisation of the said selection proceeding iqlabel~ anco 

for the time being till a resonable de ~cision is arrived at,.. 

And for this act of your kindness',l shall rema bound 
in deep gratitu4e. 	 I I 

yours f hfully# 

6t. 	-lo.96. 	 (K.M.S 	a 
AC14/Claims*CCO's Offic~ o 
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TO 

The General Manager. 
N.F.Railway t  
Maligeons, C-Uwahati-11. 

1hrgut tgEgr channol l, 

Sir,, 

Sub - Prayer for regularisation/contiruing in 
Group-IBI Service (ACM . - 

Ref - GM(P)/MLG's Memorandum tb. G/283/82-PtXIV(0) 
dated 25/26 5 1993 vide Office Order ~b. 104/93 
(commercial). *  

Further to fay representation dated 25.9,1996, 
I beg to submit as follows SW 

is 	That st 	as 
E/254/11/00DUR 

i 
 11 

been shown for 2 
49 cand1dates have 
selection test vio,' 
49 persons, 

,

por notification 1~b. GM(PY's letter rb. 
0) cN.  8.12.95. the tot ~l vacancy has 
10+21 posts of ACM(Gr,B) posts but total 
been called for to appear at the said 
Lating the norms of 3X formula by calling 

2 * 	That by puttir"3 question no. I it was required to 
answer about the caijidates designation, lcapacit and place 
of work etc. in doing to his identity w 1 come To the 
knowledge of the person who will evaluate the answer scripts 
as a result of which the interested candidate will easily 
be able to score more marks over others. 

3 	That the candidates were required to present at the 
piace of examinart (on/written test at 9'00 hrse but waiting 
for hours' it wasuett In as to when' the*  said test will 
commence.' Eve3n a4er repeated enquiry no specific tima was 
fixed as a result most of the candidates were to f9ce mental 
anxIsty l, tension and lost the tranquility of mind which is 
very essential for an examinee but for want of this we had 
to suffer mental depression ceusing us to face Inconveniences.' 

4 - 	That t~ all these action in conductIn? the test go to 
;;o ve t h at 9 ex-Anation Is nothing but a arce and the sole 
purpose of it was to accemodate the Junior and Interested' 
candidates under extraneous considerations only to deprive 
the senior candidates having working experiences, 

5* 	
That sir. I belong to ST community and sontozmost 

In elegibility list and having years of experience and 
entitled to the norms of best wongst the failed candidates 
but always deprived of the opportunity of being called in 
the viva-voce test, 

LVnder the circumstances I prey before your honour 
' Into the matter and ta* to look 	 ke necessary action by way of 

interference towards getting the anomalis as aforesaid which 
cripples the selecticn procedure 

I dispelled and keep the 
fi alisation of the said Gr,..'B solection prtceedIn 
in;b;yance for tho time being till a reasonable deciln 
Is. arrived at. 

And for this act of your kindness I shall remain 
bound in deep gratitude. 

Y urs faithfully e  

P. D. Tigga 	'3+, ~0,96 
ACM/Claims in 
CCo's Office. 
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Tl-xoy-E,j_p~o~g~~  Ch~Ap,2! . 

Subs Re .  larisation in (!;!.'B t  Sarvicao 

Reft GIN's Office Order 113- 1 49/93(Tciffic & Cor,,Mrcial) 
circulated vide HoOE/283/82 Pt-XV(0)Looqadt.j2-7-93- 

Sir, 

Furtber to vy representation dto 25*999,0"  1 b"g to 

subnit tM- TolloWimg- few lines for kind -inforration and noccosary 

action plp'~~'300 

I . 	 That Sir, I appoared in the ACM Qc.'B I  Departvontn-1 

B,xarLination on 16o3*013,  whe" 49 noS- of carilidates' warm, callsd 

for to spp-3ar agairj,3t 12 no,-. vacancies, but the selection wn.9 

vi olating -Uie norm of 3X farmla by calling r.ora thin actlial. 

56 no'l . 

2, 	That CS-ir, rc!gardlng prWt of the 	of the 

-Ln ri ex:. mination question p;~per requirad to usver about Vim- cv'rocida 

()- ~,sionRtion q  capeciV 9  working place etc* 9  111 doing no fl)-3 

jdentity of the candidate will com, to tho know1odge of tho person 

Wh'o will e ~yaluat,3 t1n ans var script, as a result of v4iich interested 

0i~f3.dato will eas-tly be able to acora more maks oTnr o+J.'.3rs. 

Thnt Sir, catididates ware asked to present at the r - 
examination, hall within 	 for hours it was not ,10 firs bu t wai t In P, 

ancertained as to when tho said t ,38 t will cor mnce - Even af ter 

ropeatod onquiry no specific tim was fi7nd q  as a result most 

of the cm.dAdatovi ware to face "ntP.1 anxietyp tension arA lost 

tho trmiqlAlity of nind which is vicry essentlml f-ir mi ox,171ination 

I-A for vi,-r ~ t of this we had to suffer wntp.1 doprcssioij cauf3h)r, 

-73 1 	 4 to, face inconw-nionce. 

46 111at sir t  by 2-11 th=-SO RCtiOn LU 
T)  jj-1  &_ to  pj-_ -0 	A. 	%t 	

a_ xaminatl,)n in nothin, 	bu t a fpxco aifl 	U10 	4-x  
s olo  purp000  of J-b wpn to accon7 th,,-, Intorested coi-KlidiAl 

ex'm- ~~ nuoiiz c:~,nsidcrati ~,n on1:)r to dop-ri-m tho non Jt ~ir CIinclidat~-,q 
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jjy 	 T X.4 nr  tl,, .,) above C JrCUT.-,-, t,7M C* ~3 I p 7 2,tr I>,' f0rn, y- :) I I. 1") 11 --111 r 

-to look b1to 1110 rattOr and take mcossmy -P-tion 11,,  I-,'Py of 

in -torfoxonce towq,,rds pttin,,T the anonalios r.,q a-forosaid which 

cripple -V)i~ selection procediwo d ~ispolled and Vmop th!~ 

"inalination of ssid soloction procedtwe in aboyan o o- V .& 	 0 f r 	10 

tim baing till P. reasonable decision arrived at. 

For this act of your kindness I shall r ~)main bound in 

deep gra-~53,tiAo 

1.1,21ir"mon, dto 04oto.1996 s 
Yours f,2 

, 

4V1f)111yt 

(B. K. SKIKIA) 
ACM/C 1 ai= (M. hoc 
N  X RaRKA ,,~y  2  1 al 
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In Enstiorn Rnilwny j  it lins boon decided that 
in c,,1S'G`hdhoc nppointpidnt Is likely to contin -ao boyead 
tho period of 18 monthe tho onndidato concornod should 
saparntely ba oxnmin'od obsorvin 	samo precoduro no 
v.pplicable f or filling up Seloction/Moa-Seloction posts. 
It should t  liowovor 7  bo wdo clovr that this toot is 
only for Us coatinup-neo beyoad tho poried of 18 months. 
In caso the caadidato is found suitablo,than h 	should 
be al.lowed to ccntinuo on 

' 
aMioe bnoisi othorwise,  his 

r.ppointaicat should adhoe 	 consa. 	Aa_and Whoa 	r—Z 
n92 

omptinel=nt nad IiG 	be &544e,~~an his duo pas 	on -f.or 	 ohould 	 I 
in thc panol recording to his solilority vis-a"vic othors 
vnd norms, subject to his having not anrabd amy advorso 
report during tho currency of his officinting on ndhoc basis. 
In onne tho ndlioc appointoe dodo not corm Vithin the zono of 
considerntion, then on vzd whon his turn comes for ompoinel- 
mq mcnt ~ lie should be Plncod in tho prtnel* (No ono should 
be allowod to ba on ndhoc arrangament if he does not come 
within the zone of coasidor6tione 	For continunace of 
orsons on vdhoc bvsis boyond 18 montho not coming within 
he zone of conemiderntiont  prior claLirnnoe of CPO should 
be obtained) 	(1a rocpoe 	of pnst cnaos of porsons-who 
ara workine 6n adlioe bnais arrangewnt joyond tho poried 
of 18 months t  v.9 v.n one-tim rolnxation Jt has boon decided 
Uint their sorvico ronordep `CR9 tind record of thoir por-V 
forwinco in Via highor grado should be consultod. v ,,-id if 
fotW. ontisfnetory thoy Ahould bo considored for empvnolwnt 
without rjiy.furthor tost, nfj onviscriged above) - 

*41* 



O.A. No. 231/96 

Shri K.M. Sinha 	Or,s. 

Vs.- 

Union -of India & Ofs. 

Jog 

A 
'O"o 

t 

INS 

IN T-~!R.­  )ENTRAL ADMIN ISTRATIVE TRIBUFAL 

GUKAHATI BENCH 

In the matter of 

Wr i t ten Statement on 

behalf of-Remondent Nos. 

3 'and 4, 

It 	. 

The Resporident Nos. 1, 2 1  3 and 4 most 

,respectfully beg~ to state as under 

-That the applicants have filed the application 

Vilich relates to the filling up of. the- posts of 

Assistant .  Commercial Managers which A  Groupr- 1B f 

Oazetted posts in the Railmays, 	The posts are 

to be filled upifollowing statutory Rules laying 

d own pro cedure of Selection. There is no scope 

of regularisation except through the -orocedure of 

selection under rules. The application deserves" to 

be dismissed on that' ground alone,. apart from 

other grounds. 



1V 

2- 

Moreover, the applicants are challenging 

5 

the selection.after voluntarying and participating 

in the same selectionyhen they got the result 

of their failure. The respondents humbly submit 

that the application deserves to be dismissed 

in the threshbold on,this count. It is -stated 

that in absence of selected candidates the posts 

are operated by Ad-hoc arrangement by promotion 

on purely adhoc basis which does not create aq ny 

right of selection and regular promotion. The 

applicants were given such adhoc promotion. The 

a prlicants have fa iled in the written examination 

and have no scope of regularisation and have since 

been relerted and the posts have been filled up 

4%9+J&A bylselected candidates, 3; 

It is also stated that the applicants 

also appeared in the earlier selections for the 

same posts as Wicated belat,but failed to qualify 
0. 

Appeared in the Result 
selection of Asst. 
Commercial Manager 
LACM) on. 

ACM , (75%) 20.8.88 Failed. 

(25%) 	4.6.89 

(75%) 	2.6.90 -do- 

ACM (25%) 	5.7.92 -do- 

ACM 7 0 	24.3.94 -do-- 

Name 

1. Shri K.M. Sinha, 

(Aprlicant No. 1) 



3- 

2. shri IP-,;D; Tigga l  

Applicant No.2. 

3. Shri B.K. Saikia, 

Applicant No.3. 

Oe ea 

_rci,  

AC-M(75%) 20.8.88 Failet. 

ACM(75%) 30.6.90 -do- 

(70%) 24,3.94 -do- 

(30 %) 11.12.94 - do- 

ACO (75%) 2.6. 090 -do- 

(70%) 24.3.94 -do- 

(30 00 11.12.94 -do-- 

(70 %) 16. 3. 9 6 -do- 

However, when Ad-hoc promotions viere 

considered, the ap7licants were given Ad-.,'.' Oc 
Dromotion being senior employees, but this cannot 

cause loss to selected candidat% 

With the above back ground the resnond -ents 

beg to reply against the statements in the arnli-

cation. 

2., That in reply tot-e- statements in paragraphs 

4.3(a), (b), (c), 4.4,. 4.5 1  4.6 and 4.7, it is 

stated that the anrlicants were nromoted on ad-hoc 

basis, and this gives them no right for promotion 

without. selection, or regularisation. It is stated 

that the selection process has been conDleted and 

the applicants have already been reverted and the 

posts have been filled un by selected candidates. 

3. 	That in renly to the statements in paragraphs 

4.8 1  4.9 1  4.10 and 4.11 of the awnlication, the 

allegation of rrialafide intention is denied. ,  

*0*4 

11 



C  

It is also denied that any favour has been 

done to thb'pftvadie jres ~nondents. It i's ~ enied-

that res-oonc7ients 'were allowed more ti me It 

is stated -  that there was no occasion, for protest 

by the applicants. 'It is denied'that they had 

made protest. It i's stated that there was sore 

delay..in the commencement - of the exanination 

-due to administrat ive difficulties, but full 
A 

~3(thr'ee) hours were given . and the -  time schedule 

was same.  for all the candidates'and the same 

did neither cause prejudice nor favour to.any 

body. It. is stated that the a r, _plicants also 

appear.ed with all. other candidates without any 

grievance and 	 ake out reasons after ,,trying to r 

they have failed. 

In reply to statements in Paragraph 4.9 

it is stated that in terms of Railway Board's 

letter No.E(C-P)85/l/78 dated 10.9.86*in addition 

to candidates on 3 X (three. times the number of 

vacancies) formula, addit .ional candidates equal 

to number of candidates appeared and failed twice 

have been called. As such the number of - candidates 

have been - called correctly. The allegation of the 

applicants is vague and baseless,. 

Copy,of the Railway.Boardts leetter 

dated 10.9.1986 1 s enclosed as Annexure-R-1. 
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ter 
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That resnondents deny the correctness 

of the statements in paragraphs 4.12t, It is 

denied that the res pondents had put questions 

to identify and favour the private resrondents. 

The allegation is baseless. It is also stated 

that the written examination was held on two 

days i.e. on 16.3.96 and again on 29.6.96 for 

the absentees. 

That in renly to the statements in 

paragraphs 4.13, 4.14, 4.15'and A.16 the 

respondents state that the so called .  1988 

Circul ,r-Ar has no basis at all and has no force 

of Rule of law, , 40  articularly so far as N.F. 

Railway is concerned. The allegations of malafide, 

and . allegation that examination was not conducted 

properly is unfounded and hence denied. It*is 

stated that the selection process has since beeh 

completed and the applicants liavd been reverted 

by promoting selected candidates. 

60 	That it is stated that the grounds 

narrated under Paba~-5 (5.1 to 5.7) are not 

good grounds, and the at-rolication deserves 

to be dismissed. 

7. 	That, in reply to statements in paragraths 

8 1 of the ~ aprilication it is stated that the 

aprlicants are not entitled to any of the reliefs 

sought for. 	 I "I 

& 0 a 0 6 

6 
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That in the facts and circumstances, 

the anDlication deserves to be dismissed 

with cost. 

V E R I F I C ' A T ' I 0 N - 

by -orof e ssion Railway service vorking as 

. . . . . . . 	aged 

about 	years do hereby verify that the 

statements made above in paragrarlis 1, 2, 3 1  4, 5, 

6, 7 and 8 are true to my knowledge. 

Guwahati 	 Denonent 

19 -3-970 	 Wan qoq; ew 
Dy. Chi& Pers nnel Oflicer 

(G) 

I  -V~-781011- 0  

F. FAIY.. 
Guwahati.781011. 

4. 
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GOVMNMIMT -or.. INDIA DIWIA,11 i~ 'MINISTRY'Or- TR 	 ; SkIIA11) f!o ANSPORT P&jjv&1 	h * 

	

DEPARTIAE NT of., 	 AN MIMPATA A-YA RAILWAYS RAIL V'1D11AC1), ­ 1, 	), 
(RAILWAy BOA11D) V 0 r1l 

The General ManageN 1 A Y  ..All Indian Rail 
including 	w 	'..I C  CLW (.'DL ". , ; 1w, &I 	

- ~ * 

The G'' eneral Ma 
Whbel` & Ax.L e 
13  UR—al Ore 	 I 

U.6 
:0 SUB; SeleC-FA 	0111 

	

Or I 	 -_ 	.- 

_J,j 
	 Ointmdnt ",4  )o ry rms .,Ij o.f~,the 	'kifft, $4-y 'i 777 

N 0  (GP) 81 /1 /.l a. -, 	 tru.0" 
In -  --te 

t1ims'l-1cOntained J'in Board i ­4 ~ jX~611';%th4x, - 	 s letter  

	

V 
~ .Group 	 '§ *' " IBI 	AateO, . ` , ~ . 	j 

­ ..selection 	 e .011  f Ol t 
wjt4 	 he,; basil] indicated*thereiw i8ideieiiindd­ 	ld ~' -Of l colisideratd 

'J`l 	 ' 	;' 	
"I am f 	 .Of 'a', slidil,ig scale ,  Our pr. ~ More;,Y" 	61 rmuja4ejng ~~app I~ qd, ,,Where Ith e vacn  -Base ' and.CFs 	 berO.Y. , who attended"' ' ' ' 	1, .. ~ 	

. 	 I., c 
i P.,  s "Ought as 	 a~,- Mork shop Al in. ~ , 	I a6p  .: ,youp 	1 Of t* 11 0 C,3)TJPtj 

	

~ t 	to I  the ,  lie ed I  Or. d6 	.,April, 	
vil-ws have beel-I hie Six 	4. the numb 	 field to  to' sue 	Lf Of vacancies!;~,,ajs ~was the prao l; j cL  

s 	0 f 'i - 
n8tructio .,~

.-Vide,?1B6ardjj3 1ette 	in force prior  quoted t,above 	D, o. ., 	n 8 t , 	 I  letteiAN 	 r dated'. 9 11 ,  1 913 1.f  0-YOur-Chief * 	 0 	GR)8,6/2/49'dated 24 Personnel ~foffjc' 
, 

ment Services er.,'.by 	 7.86 add ~e sed 
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